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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDER&BAD BENCH:

AT HYDERABAD

l
BRIGINAL APPLICATION NO.681 -6f 1992

DATE OF JUDGMENT: 24th September, 1992

BETWEEN:

Smt. B,MallesWwaramma .o Applicant

|
I
| |
1, The Superintending Engineer,

Central Public Works Department,
Hyderabad.,

2, The Executive Engineer,
Central Public Works Department,
Hyderabad,

3. The Secret&ary to Government,
Central Public Works Department,
New Delhi, |

4, ERum, Vijayalakshmi

5. Kum, Nagamanoranjini Devi .o

COUNSEL FOR THE APPLICANT: Mr. J.Venugopala Rao

COUNSEL FOR THE RESPONDENTS: Mr, M.Jagan Mohan'Reddy, Agddl,.CGSC

for R1 to R3,

Mr., C,Suryanarayana

CORAM:

i
Hon'ble Shri ?.J.Roy, Member (Judl,)
|

for RS,

contd.,...

Respondents

*



JUDGMENT OF THE :SINGLE MEMBER BENCH DELIVERED BY THE HON'BLE

¥ it

SHRI C.J.ROY, MEMBER (JUDL.)

This is an application filed by Smt, B.Malleswaramma
seeking a relief to ‘direct the respondents 1 to 3 to pay
the due amounts of the deceased Mr, B,Reddappa to the
applicant alone being his widow and the sole family member
under the Hindu law, and release the amounts accrued to

the deceased after his death.

2, The applicant claims that she is the oﬁly wife of
one Mr. Batchu Reddappa who was working as Assistant
Engineer under the Respondents 1 to 3. The saidiMr. Batchu
Reddappa met with an accident at Prodatur and diéd on
27.7.1991, In the application itself, the applicant

stated that the Respondents 4 and 5 are the alleged wives

of the lete Mr, Batchu Reddappa.,

dlacr *
that there are twoLwomeanho are alleged to be claiméﬁfas

3. From the facts, the application itself discloses

e
the wives of the deceased, Hence, this Tribunal cannot
decide the succession aspect which is to be decided by a
Civil Court by way of a declaratioy?under the Succession
Act,
4, The representation of the applicant to the Department

ot them

is Annexure A-1 and the reply by the respondents to the Adwocate /

applicant is Annexufe A-2 whith states that, "whétever
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paymenfs admissible to the family of the deceésed Government
servant will be settled and paid as per the n?minations
made by the deceased Government servant which'are available
on the records of this office. As no nominati&n is existing
in the name of your client as per service rec?rds available
in this office, the guestion of dues of the deceased Govt.
servant does not arise and cannot be paid to your client,”
Annexure A3 is the Advocate notice to the respondents.
Shri Jagan Mohan Reddy states that the AdvocaLe's notice
was also repliedto but it is not foubd in the Annexures
filed along with the 0,A,
5. lhere is also Annexure A-6, the firsF information
report on the accidental death of Mr..B.Reddappa due to
fallen from scboter. Annexure A-7 is the Wedding invitation,
l
6. Suprisingly, the applicant herself makes the 4th
and 5th respondents as parties to this application. It
shows that there is a legal dispute with regard to suwvcession.
7. This is the matter that is to be decided not by
this Tribunal but by a competent civil court under the
provisions of the Hindu Succession Act., Under these cir-
cumstances, the applicant is well within her rights to move
for a succession certificate and take necessgary action in

accordance with the law and other remedies available to her.

contd..;.



8, For the reasons sated :supra, this Triﬁunal has no
jurigﬁiction to go into the aspect of successi?n matter,
After hearing{Shri Satyanarayana Murthy, Proxy:Counsel

for Mr. J.Venugopala Rao, learned couhsel for the applicant
and Shri M.Jaganmohan Reddy, learned Additional Standing
Counsel for the respondents 1 to 3 and Mr. C;Sdryanarayna,
learned counsel for the Respondent No.5, I give the following
order:- J

The office is directed to return the papers fzx
to the applicant for presenting in a proper court or to
o ; |
take whatever action that is open to the applicant.

|
N - . {Dictated in the open Court),

(c.f%;g;§”7

Member (Judl,) |

Dated: 24th September, 1992, Dy. Régistrar (Tudl.)

Copy to:=-

1. The Superintending Engineer, Central Public¢ Works Depart-
ment, Hyd. -

2. The Executive Engineer, Central Public Works Department, Hyd.

3. The Secretary to Government, Central Public¢ Works Department
New Delhi,

4. One copy to Sri., J.Venugopala Rao, advocate, 8-3-969/1,
Triveni Apartments, Srinagar colony, Hyd,

3. One copy to Sri., M,Jagan Mchan Reddy, Addl. CGSC, CAT, Hyd.
6. One copy to Sri, C.Suryanarayana, advocate, CAT,HvA(R-5),
7. One spare copy.

vsSn
Rsm/~



TYPED BY COMPARED BY

CHEA(

IN a

THE

L

@ —

"KED BY Qf:\/\’ﬁ;\ APPROVED ‘BE'(

HE CENTRAL ADMINISTRATIVE TRIBUNAIJ
HYLERABAD BEBCH

HON'BLE WMR.

AND

THE HON'BLE MR )R.BALASUBRAMANIAN :M(A)
ND
THE HON'BLE MR.T\CHANDRASEKHAK REDDY:
MEMBER({J)
AND
THE|HON 'BLE Mk.C.J. KOY 3 MEMBEK (J)
Dateds 'Q-)‘//?-/ 1992
-/. . .:
ORGHR / JUDGMENT
Tk S/ MiE o -
in__ &
o.afo. 68742 i
T.A.No, (W.p.Np ) ;-;(j_;”
Admitt and interim directions

M.A.G r

) |
No oyders as to,costs.,

issugd ip_i"u ™ (’g é(f;b &:

Allowe 7

' "“""‘"!::-r-:;:......,.r..m_ R 5
1ssed as nghﬁxa‘ﬁn’mmm Arotive T.ﬁunnt

red / R%@ﬁseeéﬁocmsz






